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BEFORE THE HON'BLE NATIOIIAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

oRIGTNAL APPLICATION IsO. 19/2A26 { EZ

*

Jo

o TA

W

In The l\,{atter of :

* Ankur Sharma

......Applicant

-Versus-

State of West Bengal & Ors.

... Respondents.

couNTER AFTIDAT/IT ON BEHALF OF DHIREN GHOSH,

RESPONDENT I{UMBER 14.

I, Sri Dhiren, Ghosh, son of Late Molinda Ghosh, aged abo:ut 72

years, bry faith- Hindu, by Occupation- Business, residing at Dightor,

P.O- Saltora, District- Bankura, Pin- 722158, do hereby solemnly

affirm and state as follows:-

1. That I am the respondent no. 14 in the instant original

application and as such I am well acquainted with the facts and

circumstances of the instant originai application and competent to

sign and swear this affiCavit.

2. That I have been advised to deai with relevant paragraphs

of the application which appears to be material and relevant for

proper adjudication of the instant case and the paragraphs

s({AziuL lstAtr
trer fiollatt

f,cgn.lh. t1lll|
Ergiry Drtc
1f.es.20il
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andf or portion of the paragraphs which are not specifically

be deemed to have been denied try me"

3. With regard to the statements rnade in paragraphs 1,2,3,4 of

the said original application, I say those are matters of record and

anything contrary to the records I deny and dispute each and every

statements / allegations.

4" Tha.t with regard to the statements made in paragraph 5 of the

said application I say those are matters of record and anything

contrary to the records I deny and dispute each and every

statements/allegations. It is specificaliy denied that in absence of

Environmental Clearance no mining operations are carried out by the

answering respondent over the piot in question.

5. That with regard to the statements made in paragraph 6 of the

said application I say those are matters of record anci anything

contrary to the records I deny and dispute each and every

statements/allegations. It is specifically denied that respondent no. 14

is not responsible for any impugned illegal mining activities.

6. That with regard to the statements made in paragraphs 7,8,9
of the said application I deny and dispute each and every statements

andf or allegations made therein. It is stated that when no mining

activities at all exist therefore question of depletion of natural

resources and destruction of minerals cloes not arise and a.s such

applicant has no locus standi to present the instant original

application for the interest of environment. It is denied that the

3 0 UAR 2026
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applicant has any bonafide approach to move this Hon'ble

anctr state that appiicant failed to produce documented violations to

the alleged illegal mining in question. It is further denied that question

of any illegal extraction andf or any iliicit, unlicensed explosive used

for blasting for the purpose of mining does not arise, as the ans\r/ering

respondent is not engaged to any mining operation as a11eged.

7. That with regard to the statements made in paragraphs 10, 11,

12 of the said application i deny and dispute each and every

statements and/or allegations made therein. It is denied that the

present original application does not raises any substantial questions

relating to violation of Schedule 1 trnder National Green Tribunal Act,

201O including Environment iProtection] Act, 1986, Water Act, 1974

and AirAct, 1981 and EIA Notification, 2006. It is denied that instant

matter not raises grave issues of systemic failures and stated that no

mining activity undertaken in absence of environmental clearance. It
is denied that no large scaie illegal open cast mining of black stone is

carried out by the respondent no. 14 at Plot no. 8A7, Mouza-

Shyampur, P.S- Saltora, District- Bankura. It is denied that any no

mining activity carried out over the said plot rrhich causes serious

environmental and safe{y hazards.

8. It is stated that the respondent no. 14, Dhiren Ghosh, Manik

Maji, Akal Maji, Gopal Maji, Sarad Maji, Buddhadeb Maji are the joint

owners in respect of Dag no. 807, J.L. no. 112, Mouza- Shyampur,

P.S- Saltora, District* Bankura.

Copy of the Record of Rights are annexed hereto and marked

with the letter 'R* 1' to this affidavit"

3 0 fiAR 2026
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9. It is stated that vide Notification dated 22.11.2022

668lCIIOIMIN/GEN-MISS l17 12CI22 the Secretary to the department

of Industries, Commerce & Enterprise, Mines Branch pleased to invite

applications from Raiyat ourning land who can apply for mining iease

after following all statutory environmental guidelines. Accordingiy the

respondent no. 14 duly applied for License cum mining lease for

minor minerals on private land on 12"A1.2A23 for total area

measuring 1.29A hectare situated at Dag no. 807, J.L. no. 112,

Mouza- Shyampur, P.S- Saltora, District- Bankura.

Copy of the said Notification dated 22.11.2A22 and appiication

are annexed hereto and marked with the letter 'R-2'to this affidavit.

I0. That after considering all policy and after scrutinizing the

application of the applicant, the ADM and DLLRO has recommended

the application of 'the applicant and pleased to grant Letter of Intent

(LOI) in favour of the respondent no. 14 vide LOI dated 10.03"2023.

Copy of the said Letter of Intent dated 1A.A3.2A23 is annexed

hereto and marked with the letter 'R-3'to this affidavit.

11. That with regard to the statements rnade in paragraphs 13, 14,

15 of the said application I deny and dispute each and every

allegations rnade therein. It is stated that vide Memo dated 30th

November, 2A23 the Senior Geologist, Dte. of Mines & Minerals

approved G-2 Level Geological report of the applicant breing the

answering respondent herein and Vide Memo dated, OBth May, 2A25

the Mining Officer-in-Charge approved the Mine plan considering all

the aspects. Accordingly the answering respondent submitted Draft

EIA report prepared by NABET accredited agency and after exarnining

*

+
*,

ao4

T
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the Mine plan which has been submitted ky the appiicant,

Environment Impact Assessment Authority decid.ed to grant Terms of

Reference to the proposai of respondent no. 14 herein dated

29.A8.2A25 in accordance with the Environment Impact Assessment

Notification, 2006 & further Amendments thereto and after accepting

the recommendations of the State Expert Appraisal Committee

{SEAC).

L2. That with regard to the statements made in paragraphs 16, 17

of the said application I deny and dispute each and every allegaticns

made therein. It is denied that in violation of any statutory mandate

Terms of Reference issued in favotrr of the respondent no. 14. It is
denied that no mining activities are being carried by the answering

respondent without obtaining environrnental clearance. It is denied

that project proponent blew the saf'ety barriers with explosives for

carrying i1trega1 mining and question of using any explosives does not

arise. It is denied that project proponent not commenced any mining

activities without obtaining approval from DGMS.

It is stated that project proponent never stated in the mine plan

that any mining activities has been undergone at the instance of

answering respondent. That the excavation which has been reported

in the rnine plan are not extracted by the project proponent. It is

matter of record that at all material time illegal mining often carried

or-lt by local antisocial elements and organized crirninal mafias which

caused severe environmental destruction. The coal mafias and

crirninal syndicates had i1legal1y extracted from the ptrot in question as

well as from neighbor plots. It is stated that after strict vigilance of

5
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respondent nfficials the illegal mining rn as stopped for last

and after notification dated 22.11.2A22 issued by the Secretary to the

department of industries, Commerce & Enterprise, Mines Branch, the

answering respondent came forward to obtain mining lease after

following all statutory environmental guideiines at Dag no. 8O7, J.L.

no. 112, Mouza- Shyampur, P.S- Saltora, District- Bankura.

13. That with regard to the statements made in paragraph 18 of the

said application I say those are matters of record and anything

contrary to the records I deny and dispute each and every

statements / ailegations.

t4. That with regard to the statements made in paragraphs 19,2A

of the said application I deny and dispute each and every allegations

made therein. It is stated that in terms of query raised in the meeting

of the SEAC , the project proponent being the answering respondent

duly replied to the queries and after considering the detailed reply of

the answering respondent SEAC duly proceeded with the application

of the respondent no. 14 after iraving found no environmental

violation"

15. That with regard to the statements made in paragraphs 2L, 22

of the said application I deny and dispute each and every allegations

made therein. It is stated that the complaint lodged by the applicant
rvasf is baseless and without support of any documentary evidence

that the project proponent and/or respondent no. 14 have illegally

made any extraction over the plot in question. It is stated that in
receipt of the false, fabricated complaint lodged by the applicant

+
o'o
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-l ,6
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forwarded the said complaint before the District Magistrate, Bankura

and Superintendent of Police, Bankura for an enquiry and after

making thorough investigation the loca1 oflicials found that the alleged

complaint against the respondent no. 14 is baseless and has no legs

to stand upon.

1.6. That with regard to the statements made in paragraphs 23 ta 28

of the said application I deny and dispute each and every allegations

made therein which are contrary to the records. It is stated tkrat the

applicant can substantiate his claim of correspondence rnade between

the applicant and senior police officer of Bankura District. It is

further denied that any blasting operations continued ciandestinely

during the night hours which the appiicant recorded on 11 .12.2A25.

That at the cost of repeating it is denied that since purchase of land

the project proponent never excavated over the said plot since

purchase of land in the year 2010.

17. That with regard to the statements made in paragraphs 29 to 35

of the said apptrication I deny and dispute each and every allegations

made therein which are contrary to the records. It is denied that the

answering respondent subjected any rnechantzed open cast mining of

black stone without obtaining environmental clearance. The

respondent no. 14 never excavated biack stone since purchase of plot

of land" It is denied that the answering respondent caused mining

activity without comptriance of environmental norms and safety

regulations. It is stated that prior to obtaining of Environmental

clearance project proponent caused any mining activities. No mining

activities has been carried out at the instance of ansrn ering

+

+
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respondent in disregard of statutory framework governing

environmental protection. That no blasting at the stone querry was

ever took place at the instance of the answering respondent. It is
stated that project proponent not ad"mitted in the uploaded documents

that mining of black stone has been done at the instance of

respondent no. 14. It is stated that none of statements made in the

paribesh portal does not make admission that the project proponent

have undergone mining activities.

18. That with regard to the statements made in paragraphs 36 to 43

of the said application I deny and dispute each and every allegations

made therein which are contrary to the records. It is stated that due

to illegal excavation of stones by the coal mafias in the locality for a
long span of period there are exposed cut rock faces and for a prolong

period of stoppage oi illegal excava"tion waters were logged in the

mines. That for preparation mine plan the project proponent logged

out the water and after being satislied repiy submitted by the project

proponent as to the queries raised in 78th meeting of SEAC, the State

Environment Impact Assessment Authority (SEIAA) processed the

application for gr:ant of Terms of Reference (ToR). It is den.ied that

project proponent blown up benches using explosirres. It is further

denied that blasting has treen a continuous routine of the mining

operation of the project proponent/respondent no. t4.

19. That with regard to the statements made in paragraphs 44 to 58

of the said application I deny and dispute each and every allegations

made therein which are contrary to the records. It is denied that any

illegal explosion took place in the locality of piot in question in the

3 0 MAR 2026
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instant application. That the incident alleged in the

application in different areas of Saltora lbr which II{IA investigation is

under process which has no reievancy to the piot in question of the

project proponent as it will be evident no illegal mining in the land of

answering respondent took place for more than ten years after serious

pr:otest of 1ocal residents against coal mafias. Moreover sr-lch illegal

blasting is the evidence that illegal mining operations took place in

different areas under the District of Bankura try active participation of

coal mafias and the project proponent being a iaw abiding citizen want

to excavate black stone in lawfu1 manner after obtaining proper

permission from the authorities. It is stated that to stop illegal mining

and to protect the environment as well as to restrain illegal activity

causing serious public safety, the answering respondent applied for

obtaining mining license.

It is further denied that there exists any imminent risk of

collapse of mine rnalls into the adjoining urater body and destruction of

aquatic ecologr. It is denied that in absence of Environmental

clearance and without consent of Pollution Control Board any mining

operation took piace at the instance of respondent no. 14. It is further
reiterated that no illegal extraction of black stone has been made by

the answering respondent wtrich causes loss of royalty to the state

governrnent and as such the answering respondent is not responsible

for payment of cost of environmental compensation. That if any iliegal

extraction were ever made at the behest of answering respondent in
that event the state agencies would have prosecuted the respondent

no. 14 for committing of such offence. There is no such instance

+
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andf or documentary evidence that any illegal extraction over

in question is done by the answering respondent herein.

t

20. It is submitted that after considering all aspects the SEIAA

issued grant of Terms of Reference dated 29.08.2A25 in favour of the

respondent no. 14.It is further suLrmitted that any challenge relating

to Terms of Reference be rnade within 90 days from the date of

issuance of grant of ToR and in the instant case the applicant

challenged the validity of Terms of Reference after lapse of period of

limitation and therefore the applicant is restrained from making such

challenge kreyond period of limitaticn.

21. That with regard to the statements made in paragraphs 59 to 71

of the said application I deny and dispute each and every allegations

made therein which are contrary to the records. It is denied that

applicant found any fresh evidence of blasting and continuation of

illegal mining. It is stated that on the basis of complaint iodged by the

applicant SEAC sought for queries frorn the project proponent and

upon consideration of reply suLrmitted by the project proponent the

SEIAA allowed the application of the respondent no. 14 herein.

Thereafter a public hearing was also held on 37.12.2025 at 12.00 PM

in presence of ADMLR& DLLRO, Bankura, Biock Development Officer,

Saltora, Bankura, EIM Cel1 of WBPCB, Sabhapati, Saltora Gram

Panchayat, Saha Sabhapati, Saltora Gram Panchayat.

Copy of the said Public hearing for the proposed Stone mining of

Dhiren Ghosh, respondent no. 14 is annexed hereto and marked with

the letter 'R-4'to this affidavit.

3 0 MAR 2026
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22. That with regard to the sts.tements made in paragraphs 72 to B?

of the said appticatian I deny a-nd dispute each and every allegations

made therein g.hich.are csntrary to the records. It is stated that the

stat€ments made in the instant pxragfaphs &re made by the appXicant

at the cost CIf repetition of similar earlier statements which have

aiready been etated by the applicant and the answering respondent

dr.rly replied to the ser&e in the inst*.nt a.fiidavit and therefore the

instant respondent repeat and reiterate earlier etatements rnade in the

instant affidavit and also denies statements which are contraqr to the

records.

23. Urith regards lo the Grounds *nd prayers as stated in ttre said"

original application I say that *ave and except those gr*unds having

supp*rt of lanv are frivolous ancl t}-le prayefs are liable to be rejected'

24. It is fui-ther subrnitted ttrat in facts and circumstances of the

case the Hon'ble Nationai Green ?ribunal be pleased to dismiss the

instant original application being devaid of any merit and filed with

the personal a:rd mala{ide intention a^nd rrot firr the protectiorr of

environrnent.

25. That the stat*rrer:ts made irr pa.ragraphs 1 tl: tr9, 21 to 23 are

true to my knowtredge and rest a.rf ffrJ. respectful submissicn

t:

kJentitied b-y mc

-t(>d Advocate

lliti}{}NEllT
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.!El$FI{I&TIQN:

I, Sri Dhiren Ghosh, son of late Molinda Ghosh, t}e Depcnent within

narned, do herehy verify and declare that the stetements made in the

aforesaid paragraph* are true and correct tCI the be*t of nny

knowledge and informalion and I believe t]rat nothing rnateriai has

been concealed there from-

,/
Veri{ied at Kolkata on 4.g.q.^day of March, 2026.

Icientified by nre I)eponent

J(+-i
Advr:cate

tk-rrCE&J/tirAIiIlGO aIrU

Dcclered bchre ue the

'rlentificetkn of

*
o

o T

1fir,xl""{"W
"nro8ilht";"Ll'd"''3",'

J

rc.0t 20?t
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District- Bankura

Mouza- Shyampur

(1) Revenue- 0.00 Rs.

(2) Land Area (Acre)- 0.9600 Acre

Khatian No. 349/1 [0104112]

J.L. no. 112 P.S- Saltora

(3) Total Dag no. 1

(4) Details of holder (5) Right (6) Remarks

Name-

Father-

Address-

Dhiren Ghosh

Nfalinr-1Ghosh

Own

Rarrat

(7) Details of Land

Total Dag no. 1

Dag no. Classification Remarks Total area
of Dag
(Acre)

Area of
Land

holder

Area r:f
Land

Holder
8A7 Danga 3.790A 0.3009 0.96 Acre
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Distuict- Bankura

Mouza- Shyampur

(1) Revenue- 0.00 Rs.

(2) Land Area (Acre)- 0.5000 Acre

Khatian No" 510/1 [0104112]

j.L. no. 112 P.S- Saltora

(3) Total Dag no. 1

(4) Details of holder (5) Right (6) Remarks

Name-

Father-

Acldress-

Manik i\{aji

Gopral N1aji

Own

Rayat

(7) Details of Land

Totai Dag no. 1

Dag no. Classification Rernarks Total area
of Dag
(Acre)

Area of
Land

hoicler

Area of
Land

Holcler
807 Danga 3.1e00 0.1567 0.50 Acre
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District- Bankura

Mouza- Shyampur

(1) Revenue- 0.00 Rs.

(2) Land Area (Acre)- 0.1300 Acre

Khatian No. 6311 [0104112]

J.L. no. 112 P.S- Saltora

(3) Total Dag no. 1

(i1) Details of l'rolcler (s) Right (6) Remarks

Name-

Fatl'rer-

A<iclress-

Akal Maji

Copal Maji

Own

Ratrat

(7) Details of L,and

Totai Dag no. 1

Dag no. Classification Remarks Total area
of Dag
(Acre)

Area of
Land

holder

Area of
Lanci

Holder
807 Danga 3.1900 0.0407 0.13 Acre
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District- Bankura

Mouza- Shyampur

(1) Revenue- 0.00 Rs.

(2) Land Area (Acre)- 0.3300 Acre

Khatian No. 183/1 [0104112]

J.L. no. L12 P.S- Saltora

(3) Tatal Dag no. 1

(4) Details of holder (5) Right (6) Remarks

Name-

Father-

Address-

Gopal Maji

Ratan Maji

Own

Rayat

(7) Details of Land

Total Dag no. 1

Dag no Classification Remarks Total area
of Dag
(Acre)

Area of
Land

holder

Area of
Land

Holder
807 1)anga 3.1900 0.1034 0.33 Acre
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.!trBr c{S<

boq gtflT g,)boo o.)bby o.v\9oo
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Cefiified to be true copy u/s 76 of Indian Evidence Act,1872 (Act I of 1872)
Fees Received: Application Fee : Rs. 10, Authentication Fee : Rs. l0 x 1, Total fee :Rs.20, Copy No.:13489

Digitally signed by Pradip Dhar
Date: 2022.12.20 1 4:52:21 IST
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District- Bankura

Mouza- Shyampur

(1) Revenue- 0.00 Rs.

(2) Land Area (Acre)- 0.6300 Acre

Khatian No. 1187 [0104112]

J.L. no. 112 P.S- Saltora

(3) Total Dag no" 1

(4) Details of holcler (5) Rlght (6) Remarks

Name-

Father-

Adclress-

Sarad Maji

Umapada Maji

Own

Rayat

(7) Details of Lancl

'Iotal Dag no. 1

Dag no Classification Remarks Totai area
of Dag
(Acre)

Area of
Land

holcler

Area of
Land

Holder
807 Danga 3.1900 0.1998 0.63 Acre
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Certified to be true copy u/s 76 of Indian Evidence Act.18i2 (Act 1 of 1 872)
Fees Received : Application Fee : Rs. 10, Authentication Fee : Rs. 10 x 1, Total fee : Rs.20,Copy No.:13505

Digitally signed by Pradip Dhar
Date. 2022.12.21 1 6:'l 3:25 IST
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District- Bankura

Mouza- Shyampur

(1) Revenue- 342.00 Rs.

(2) Land Area (Acre)- 1.1400 Acre

Khatian No. 1117 [0104112]

J.L. no. 112 P.S- Saltora

(3) Total Dag no. 2

(4) Details of holder (5) Right (6) Remarks

Idame-

Father-

Acldress-

Bucldhadeb Maji

Bhaktipada

Ledaplas

Rayat

(7) Details of Lancl

Total Dag no. 2

Dtrg r-ro. Classification Remarks Total area
of Dag
(Acre)

Area of
Land

holder

Area of
Land

Holder
803 Danga 27.9400 0.0779 0.5000 Acre

807 Danga 3.1900 0.1985 0.6400 Acre
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PART I- Orders and Notifications by the Governor of West Bengal. the High Court, Covenrment Treasurl,, etc.

GOVERNMENT OF WEST BENGAL
Departmeut of lndustry, Ccmmerce & Enterprise

Mines Branch
4, Abanindranath Tagore Sar'*ni {Canrac Street), Kolkata-700016

NOTIFICATIOI{

No. 668/CVO/MINIGEN-MISSi I 7 2022 Dated: 22/1112022

Whereas, the western districts of the state, such as, BirbhunL Paschim Bardhamat, Bankura, Purulia have huge

resetYes of minor mirrerals, like, Black Stone, China CIay & Fire CIay, Quartz & Feldspar etc., majority occurrence of
which is found in priva,tekaiyati land,

And whereas, the State Government was considering that a huge population of women and men workers who are

associated with and earn their living from multiple'ancillary industries asscciated with mining, such as, crushing,
processing and transportation sectors will benefit from a mining policy in Raiyati land,

And whereas, to encoutage extraction of these minerals in a sustainable manneq following ati statutory environmental
guidelines, the State Government vide nofification no. 37?JCE/AIMINIGEN-MIS /'7612A17 dated24t September 2021,
declared that it will bring out detailed modalities of mining cf minor minerals in raiyati land,

Now, therefore, the Gavsillor is her eby pleased to publish the Policy cf Mining of Minor Minerals in Private,[taiyati
land for the State of West Bengal.

The Policy of Mining of N{inor Minerals in Private/Fi.aivati land

1. Only the Raiyat owning the land can apply for a mining lease. They may apply individuaily or organise themselves
in a gtoup of RaiyatslCorapany.All the legal dscutrents shal! only be issued in the name of raiyatlgroup of raiyats/

compafly thus ensuring complete onnership, r'espon*ibility, and equitable social justice.

2. The application shall then be evaluated by district land departrnent regarding authenticity of ownership of land and

be forv,arded with their recommendatiofi to the state nodal agency West Bengal Minera] Development & Trading

corporation Ltd (WBMDTCL).
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3. WBMDTCL may grant provisional Letter of Intent (Lol)to the raiyat(s) if it is prima facie satisfied. LoI shall be

issued against the payment of an advance l-ees.

3. Based on provisional LOI, tho Raiyat{si will get mining plan prepared by qualified agency, establish the mineable

reserrre and get it approved by the competent authorit-v. Thereafter, helthey shall submit application for Environrnental

Clearance (EC) to State Environment Inrpact Assessment Authority (SEIAA). The Raiyar(s) shali be responsible

for prospectirg, determining and flnalizing of Mining Plan through qualified agency, obtaining Environment Clearance

(EC) and all statutory clearanceslapptovalsipermissions thus ensuring etrvironment frie ndly and sustainable mining.

4. After obtaining EC, Consent to trstablislr (CTE) & Consent to Operate {CTO) and all sbtutory clearance s approvalsl

pennissions" the Raiyat(s) shall apply for grant of Mining Lease. A Mining Lease Fee shall be charged before

granting such mining lease amount af which shal1 be fifly percentage (50%) of value of minor mineral dispatched

in one month as per the envirotrment cleatance in rupee tem. The advance fees paid while receiving provisional

LoI shall be adjusted.

The value of minor minsral sliall be an amount equal to the product ol

o mineral to be dispatched in a month as per the approved Environment Clearance, and,

c Assessed price of the minor mineral as determined by the State Goverrment

5. The lease shall be granted for a pedod of 5 years or till the ressrve is exhausted, whichever is earlier, with a

provision of extension f'or up to 5 years at a time depending upor the rnineral reserve established, adheling to

stahrtory nonns at the discretioil of the state government. For any exxension of mining lease, the Mining Lease Fee

shall be calculated based on the revised approved mining plan/ Envfu'onment Clearaace atlhattime and has to be

paid again.

6. The lessee shall pay royalty, cess, DMF and other statutcry payments as applicable and obtain excavation permit
during the entire 1if'e cycle of the mines.

The willing lessees of contiguous plots are allowed to execute agreernent between/among them for 'Common

Alea Extraction' to promote scientific and sustainable mining.

The detailed procedure and guidelines for this is plaeed below:

The Staudard operatins Proeedure {S{}P} prarascd bv the }enartment

The following procedure is proposed for granting Mining Leases fcr excavation of minor mineral on raiyati iand.

r The interested RaiyaVGroup of RaiyatslCorupany as Raiyat shall apply for grant of Letter of Intent (LoI) to
the state nodal agency (IA/BMDTCL) for an area of minimum 1 Ha on their own land(s) along with land details
for all rninor minsrals ExctrFt motfl]m.

r This application shall be made on WBMDTCL webportal or any otlrer manner decided by WBDTCL.

r For mo rm, the interested RaiyatlGroup of RaiyatslCompany as Raiyat shall apply for grant of Lefter of
Intent (LoI) to the state nodal agency fcr any parcel area on which Environmental Clearance {EC) can he

obtained

r The cost of such applicatisn shall trs Rs.50,0001-.

. The application shall then be evaluated by diskict land departrnent regarding authenticity of ownership of land

and be forwarded to the state nodal agency with theil recommendation.

r As nature of land will alsa be exaurined during suoh evaluation, the applicant may apply for land conversion

simultaneously if the same is needed. Conversion is mandatory before tke execution of mining lease.

I The state nodal agsrrcy (WBMITCLi shall then gran?i'eject provisicnal Lol to the raiyat(s).

r For the issuance of LOI the interssted RaiyatlGroup of Raiyats/Conlpany as Raiyat shall submit an advance

fees amounting to l0O0 times the royalty of the rdnor mineral per Ha trefore the issuance of LOI. For eg. is
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any raiyat is applying for a three hectare plot for mining blackstone and the royalty rate lbr blackstone is Rs

130 per cubic meter, the advance fees will be 3*130*1000 i.e. Rs 3,90,000. The size of the plotwill be

rounded off to the nearest integer t-or rhis calculation.

Based on provisiorral LOI, the Raiyat(s) will get mining plan prepared by qualified agerrcy, establish the

mineable resen/-e, and get it approved by the competent authority. Thereafter, helthey shail submit application
tbr Environmental Clearance (EC) to State Envi-t'onment InrpactAssessmentAuthoriry (SEIAA). The Raiyat(s)

shall be responsible for prospecting, detennining, and finalizing of Mining Plan tlu'ough qualitied agencyr

obtaining Environment Clearance (EC) and all statutory clearances/approvalslpermissions.

After obtaining EC, Conseirt to Establish {CTE) & Consent to Operate (CTO) and all statutory clearances/

approvals/pennissions. the Raiyat{s) shall apply fbr grant of Mining Lease- Along with such clearances/

approvals/pennissiot.ts, the Raiyat{s) shali pav the residual amount of the Mining Lease Fee after adjusting tlre

advance fees paid at the time of issuance of LOI.

Ons tims Mining Leaso Fee iha1l bt ftfty percentegfl {5t"/u) of valur 0f minrr mineial dispathed ur one mmth
as per the approved envilontrsnt clearance in rupee terrn.

The value of minor mineral shall be an amormt equal to the prcduct of,

o mineral to be dispatched in a month as per ths apprcved Environtnent Clearance, and,

o Assessed price of lhe minor mineral as determined by the State Goverament

The state nodal agency (WBMDTCL) shall execute the nrining lease on behalf af the Industry, Commerce and

Enterprises Department.

The Iease shall be granted for a period of 5 years or till the reserye is exhausted, whichever is earlier, with a

provision of extensisn fbr up to 5 years at a tirne depending upon the mineral reserve established, adhering lo
stafutory norms at the discretion of the state gor.ernment. For any extension of mitring lease, the Mining
Lease Fee shall be calculated based on the revised approved minirig planlenvironment clearance at that time
and has to be paid again.

The lessee shall pay royalty, cess. DMF and other staf,ltory payrnents as applicable and obtain excavatiotl
permit during the entire life cycle of the mines.

The willing lessees of contiguous plots are allowed to execute agreement between/arnong them for 'Common
Area Extraction' to prornote scientific and sustainable mining.

WBMDTCL shall reserve the riglrt to accept or reject any application without assigning reasons.

By order of the Govemor,

\IA.NDANAYADAV
Secrctaty to the Governruent of West Bengal

Published by the Department of lndustr-v, Commerce & Enterpdse lMirres Branch), 1&'est Bengal and printed ar Saraswaty Pless Ltd.
(Govemment of West Bengai Enterprise), Kolkata 700 056.
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APPLICATION ID : BNK/BS|}A23||
DATE : LZ|A|DUZ3 28

Form of Application for Prospecting License cum Mining Lease for ft/inor hilinerals
on Private land

To

The Secretary to the Govemment of West Bengal,

Industry, Commerce & Enterprises Department,

Shilpa Sadan, 5th Floor,

4, Abanindranath Tagore Sarani (Camac Street),

Kolkata * 7000i6

Madam I Sir,

I submit this application under West Bengal Minor Minerals Concession Rules, 2016,in respect of Gazette

Notifi cation No 66 8/CIIO/MINIGEN-MI

I request that prospecting license culrr

granted

of minor minerals may kindly be

The afe

SI

No

Particulars

I Name of the Applicant DHIRENI GHOSH

'l Full postal address of the Applicant VLL- DiGTORE, P.O.- SALTORA, P.S.SALTORA,

DIST.- BANKIIRA, PIN.- 122158, Sadiu', Blook -

SAITORA, PS - Saltora, District - BANKIIRA, WEST

BENGAL

3 Motrile Number of the Applicant 7001 r0449i

4 E-mail ID of the Applicant mangal.ghosh5 0@gmail.com

5 Aadhar Number of the Applicant 566148914177

6 PAN of the Applicant CPSPG5362J

1 Minerals which the applicant intends to mine Black Stone

Period for which the N{ining Lease is required in

Years

5

9 Total extent of the area applied for in Hectare 1.290

10 Approximate amount to be invested in Rs

11 Approximate number of employment to [re

generated

Generated On : 12 I 0l 12023 Page No:1

below: q

I
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fL)
Details of land in respect of Prospecting License cum Mining Lease is required

List of documents provided;

1 Latest copy of LR-ROR of all the plots for which application is made

2 Sketchmap wig appr,oac-h^roacl . This has to be prepared and signed by by amirri surveyd competent auth*rity
Geaeratcd fln . I2J*112823 - prgr iyc:?

SI

No

Location Details Land Details Owner Details

I District : BANKUR,A

Subdivision : Sadar

Block: SALTORA

PS : Saltora

Mouza : SI{YAMPIIR

J.L. No. :112
L.R. Plot No. : 807

Classification : DANGA
Total Area : 1.290 ha

Applied Area : 0.388 ha

Namc : DHiR.EN G}{OSII

Aadhaar :566148944117

Motrile : 70011t)4491

., District : BANKURA

Subtlivision : Sadar

Block: SALTORA

PS : Saltora

Mouza : SHYAMPUR
J.L. No. : ll2
L.R. Plot No. : 807

Classification : DANGA
Total Area : 1.290 ha

AppliedArea : O.2A?ha

Name : MANIK MAJI
Aadhaar : 9024483 i 5998

Motrile :8637341335

3 District : BANKLiRA

Subdivision : Sadar

Rlock: SALTORA

PS : Saltor:a

Name : AKAL MAJI

Aadhaar : 858346791 153

Mobile :8637341335

4 District : BANKLIRA

Subdivision : Sadar

Block: SALTORA

PS : Saltora

ffi'ffi
ffi
W
%

2

L.R. Plot No, : 8{i7

Classification : DANGA

Total Area : 1.290 ha

Applied Area : 0.133 ha

Name

Aadhaar

Mobile

: GOPAL MAJI

:362079729215

:8637341335

District : BANKTIRA
Subdivision : Sadar

Block: SALTORA

PS : Saltora

Mouza : SHYAMPUR

J.L. No, -. 112

L.R. Plot No. : 807

Classification: DANGA
Total Area : 1.290 ha

Apptied Area : 0,255 ha

Name : SHARAD MAJI
Aadhaar :840732736403

Mobile :9933658279

6 District : BANKURA

Subdivision : Sadar

Block: SALTORA

PS : Saltora

Mouza : SHYAMPUR
J-L. No. :112
L.R. PIot No. : 807

Classification: DANGA
Total Area : 1.290 ha

Applied Area : 0,259 ha

f{ame : BIIDDHADEB MAJi
Aadhaar :8A7842297900

Mobile :9933658279

Mouza : SHYAMPLiR

J.L.No. :112
t,.R. Plot No. : 807

Classilication : DANGA
Total Area : 1.290 ha

Applied Area : 0.053 ha

5

240



3 Up to date copy of rent rcceipt of all the plots for which application is made

4 If total area of any plot is not co-terminus with applied area, then propff demarcation has to be made either by arry

registered instrument or by order of any court of law in this regard.

5 Affidavit Go
I I elo hereby declare that the particula.rs furtished above are czn'ect arud I shall Jurnish all origtnal copies u,heru required.

2 I do hereby declare that I shcll submit all other details fucluding approved Mining Plaru, Environment Clearance {EC)
certificate Ltnd. others slatutory clearances beJbre grant rsf Mining Le*se Deed as per terms oJ'the Grsnt Orcley.

3 I ctn the rnain ctpplicunt on behalf oJ group oJ'Raiyat(s) arud I have been autlnrized by the group of Raiyat(s) to appl,t. The

ubove-ruerutioned persotts cre tlte exclusive orvnet's o{the lands.fetr which application is made. I am attaching dwty su)ont

in ffidavit before the First-Class Judicial Magisb'ate in this regar.d-

Date

Place

Yours faithfull_y,

Signature of thc Applicant

Grncrated On t l2l0ll2t21 Page ltio:3
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Government of West Bengal gA
Letter of Intent ( LoI) lbr Prospetting License-andl or Mining Lease f'or mining of minor mineral(s) on private land

LOI No : BNK/BS/20231112023-7 LOI Issuance Date : lAlBl2023

To

Name of the Applicant: DHIREI{ GHOSH
Application Id : BNK/BS/202311

References :

Name of the District : BANKURA

Name of the P.S. : Saltora

Minor Minerals applied for : Black Stone

Apptied Area: 1.290

Name of the Mouza : SHYAMPUR

J.L. No : 112

Plot No : 807

Approved Area:1.290

Sir/N{adam,

Whcrcas the State Government vidc notification no. 379-ICE/O/MIN/GEN-MIS/76 2A17 dated 24ttr

Septernber 2021, declared that it will bring out detailed rnodalrties of mining of minor minerals on

raiyati land.

Whereas the Raiyati Policy was gazette notifiecl vide No. 668/CI/O/MIN/GEN-MISSII7l2A22 Dated:

2211112022 and Standard Operating Procedure (SOP) for grant of Prospecting License and /or Mining
Lease for minor minerals was also notified by the Department of Industry, Commerce and

Enterprises, Government of West Bengal.

Whereas you made an application as per the details given under ref-erence above for the grant of
Prospecting License-cum-Mining Lease or Mining Lease

Whereas the application was scrutinized and sent to the district authorities as per the SOP and the

concerned ADM and DL & LRO has recomrnended your application for the grant of LOI tbr tlie
Prospecting License-cum-Mining Lease or Mining Lease on Private Land .

And Whereas an amount of Rs 167700.00 only has been deposited by you as the LOI issuance amoun[
as per the SOP vide banking transaction ID WMDTI06597 Dated 0618312023 .
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And whereas after careful consideration, your said application is accepted and this Letter of Intent { LoI) for
Prospecting License-cum-Mining Lease or Mining Lease for mining of minor mineral(s) on private land is
granted subject to the following conditions:

1, This LOI is valid for a period of 12 months from the date of issuance.

2, You shall prospect, detetmine and establish the minor mineral reserve and get it approved by the conrpetent

authority .

3. You shall get the mining plan and mine ciosure plan prepared by the qualified agencyj and get it approved

by the competent authority.

4, You shall submit the application for Environment Clearance (EC) to the State Environmental Impact

Assessment Authority (SEIAA) and get it approved by the competent authority.

5. You sha11 obtain the CTO/CTE fi'om the competent authority

6. During prospecting and mining in the Raiyati land, if the applicant employs workers or contractors, it must

be ensured by the applicant that such engagements are carried out strictly as per applicable labour laws

and rules.

7. You sha11 comply with all orders and judgments ofjudicial authorities including Hon'ble National Green

Tribunals, Hon'ble High Court at Calcutta, ancl Hon'ble Supreme Cout of India, and applicable laws, rules,

regulations, notifications, governmont orders, policies, Btc. and obtain all statutory
clearanc e s/approva is/permissions.

8. You shall make all arrangements for ensuring safety standards and prevention of occupational health

hazards as required by orders and judgments of judicial authorities including Hon'ble National Green

Tribunals, Hon'ble High Court at Kolkata, and Hon'ble Supreme Court of India; applicable laws, rules,

regulations, notifications, govefllment orders, policies, etc"; and best industry practices and standards.

9. A11 the aforesaid works and any other in connection with this Prospecting License-cum-Mining Lease or
Mining Lease shall be carried out by you at your own cost.

10. Storage of Ovelburden. removal and utilisation of top soil, reclamation and Rehabilitation of land, discharge

of effluents, restoration of flora- ai1 as per provisions of relevant laws, acts and mles AND payrnert of
royalty and rent etc will be sole responsibility of the applicant.

11. No claim shall lie against the State Government/ WBMDTCL which may be claimed by any p€rson ot:

persons in respect of any damage, injury , distulbance all costs and €xpenses in connection with this
Prospecting License-cum-Mining Lease or Mining Lease .

12. There shall be no suits or legal proceedings against the State Government/ WBMDTCL relating to disputes

arising out of the area under this Prospecting License-cum-Mining Lease or Mining Lease

13. This LOI is issued without prejudice to any other order or direction from the court or competent authoriry.

14. This LOI diles not, in any way, imply tlle approval of the State Govemment in terms of necessary clearances

untler other relevant I applicable statutory provisions.

15. You shall also abide by other terms and conditions, if any, of the Notification }rlo. 668/CI/O/MINIGEN-
MISS/I 7i2022 Dated: 221 1 I 12A22.
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In case the activities stated above tbr the granting of-mining lease are not completed within the validity period of
thc LOI, the LOI u.ill lapse and the authority reserves the right to extend the LoI/ forfeit the advance money

deqosited br1 1ou.

For granting of the mining lease, you are requested to submit Approved mining reser-vel Gcological
reserve, approved Mimng Plan, Environment Clearance Certificate, Consent to Establish (CTE), Consent Tc
Operate (CTO) and others statutory clearances to the WBMDTCL and upload the same on thc designated online
portal. Conversion of land and payment of one time mining lease fee is mandatory before the granting of Mining
Lease as per SOP.

The authority reserves the right to revoke this LOI and fbrfeit the money as deposited , in case of
violation of any of the afore stated terms and conditions at any point of time .

Thanking you,

Issued by

Designation

Place

Address

GM NONCOAL

Managing Director. WBMDTCL
Kolkata

Contact No

Email ID
033-2359

Note: This is a digital docuruent and does not need nny signature.
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WEST EENGAL POLLUTICN CONTRCL BOARD
(Eepartme*t of Envirenment, Covenrment of \#est Bengat)

Paribesh Bhawen, I0A, &teck - f"4, Seeter III' Bidktnxagtr
Kelkata - 7SS 106, Ph.: 22S2'30CS' Fat : {S33}2202-3099

Website: www-wbEpb-gov-i*, Em*il: net"\rbFcb-\rt@barglagov'in$p tiFE
Lifestyle for
EnviroftmsE

Meme Ne. -2N-eolz025(El trated: .c2.2026

To

The SecretarY

State Levet Expert Appraisal Cemmtttee' West Bengal'

Paribesh Bhawan, 10A, Btoek - 1tr, Sestor- Ilt'

Bidhannagar, Kolkata *7AA LA6'

sub: Pubtic Hearing for the prcpesed shyampur stene Mine having area of 1'29 Ha' f3'19

acres) and prod*etia* capacity: 23,978.85 cumf An*um at Mouaa & village - shyampur' JL

No. 112, PIot No.- 8C7. Pq P.5. & Btoek: sattora' Dist-Eankura', Pi*-72715S of trhiren

Ghash.

5lr,

Enclosed please find herewith the fotlowtng documents for the above mentioned proiect

towards environmenta[ clearance hy the State E*v[ronment tmpact Assessment Autherity'

Government af West Bengat'

t) Chronatagy af events leadi*g te Pubtic Hearing' fAnnexure - tI'

TtMi*utescfPuhlicHearingdatedSL.lT.T*ZsatthemeetinghattefSaEtaraElackCffice,*ist

- Bankura. West Bengat' fAnnexure - II['
3) Copy of attendance of pane[ members and others in Public Hearing' (Annexure - llt["

4lonependrivece*tainingthevideographyofthepubtichearing.(Annexure-IV}.

Yaurs faithfullY,

sd/-
Chief Engineer (EtM Cett!

West Bengal Pattutien Contrat Baard

Encto: As stated.

Meme ff".t&6 {f } -2ru-sefzazs(E} eatec:0 } 'cz'2e26

. cgnvto
-r{iO*ir"n Ghosh, Vitl-Digtore, P.O+P.S-Sattora, Dist-Bankura, Pin-722158

Nr+{f'E\x-'\
Chief Engineer (ElM Cell)

West Bengal Pottution Control Board
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Annexur*[

Ctrranolcgy ef events teadingta Pubtic Heaiing

t}CopyafthetetterfromtheAdditia*a*DistrictMagistrate(LR},Dist-Bankuradated11.11.2025

2) Letter cf circulation of copies of Executive summary and EIA / EMP af the Froiect o* 19'11'2025

(copy enclosed!'

3) Notifieatio* of puhtic Heariag in three tocat dairies pubrished in 'The tvlitlennium post",

"Aajkaal" and "Sanmarg" eft L8'1L?:O25 (copy enctcsed!'

4)HoldingPublicHearingatthemeetinghattafSa?to.raBlockoffice,Dist-Bankura,WestBengal
cn 31.12.2G25.

cep*es ef Exert*$e summary wfth EtAfE[vtF repart were availahte fcr puhtlc scrutt*Y inthe efftces

ef:

1. Office of the DistricE Magistrate. Bankura' Govt' af West Bengat'

2. office af the Addkionat Distric,t Magistrate €L.R.L Dist- Bankura, Gevt- of west Be*gal'

3. cffice of the sub-*ivtste*af offteer, Ba*kura sadar st*b-Divisie*' Dist * Bankura'

4. cffiee of the Btock *evelopment cfficer. sattara Devetepment Black

5. ffice of the General Manager, D'l'C', Bankura'

6. Office ef the Sabhadhipati, Bankura Zitla Parishad'

V. Off'ree af the Sattara Panchayet Samity. *ist - Bankura

8. Gffice ef the Sattara Gram F**chaYat, Bankura'

g. The Environmental Engtneer. WEFCB, Durgapur Regionat offiCe, sahid Khudiram sarani'

City Centre. Durgapur, PtN - 713216, Dist - Paschim Bardhaman'

1-0. Department of Environment. Govt. af west Benga}. Pranisampad BFiavan' sth FIAOr' LE-a

Sectar - Ill, Bidhannagarr Kotkata 7CC 106'

11. Ministry of Enviranment, Forests & Ctimate Change. t*tegrated Regionaf offiee' Ketkata'

IB-19& Sector - ttl, satt Lake city, Ketkata - 70s 1s6'

12. Head office ef west Be*gat Paltution contro[ Board, Parihesh thawan. 10A' B[ock-LA'

Sector-tlt. Bidhannagar, Kolkata - 7SC 1C6'

[eopy enctesed].
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A. ",.axctr4o -L

GOVERITIUTXT CF WESI EEI(GAI.
OTF.TCE OF. TEIE I}TSTRECT MA(}ISTRATE & EOLT.E TCE
EAIII(I'RA
€REVErIrt [firnsErKEArsa]
Emeil : rmsectionbarkura20 1*n,emeil.eam

![eme Se: ft l?/RM I]atcd:

Te
fhe Chief Eagireer fEISf, CeEII,
West Eengal Poltutlos Contrcl Eoard*
Bepertmeat ef Envtronment, Gott. cf l$'est Eeng*I,
PrriEesh Bhawan, 1OA, Eleck-LA, Sectcr-III, Eld.*araagrr,
I{trEkete-?@1e6 €EE} f deEaeErkar69t4.Ematlcam}.

g6

/er.r-- a \
'- * 

*/
*,

tt l1u2e2s

A-lf1N+/',',*"-,\) I;'I*-
fE.R}

Sub: - Public Hearing of MlS. Dhiren Ghcsh for Shyampur $toneMine havi*g area
of 1.29 Ha. and productioa capacity: 2,3978-85 cum /Annum fDSR POTENFIAL
CODE-BNK-BS-ZONE-O1!, tsfouza - Shyampur, JL No.-I12, PIot Nd. -8C?, P.C., P.S.
& Bloek Saltora, Dist. -.Bankura, Pi* - 722158

Ref: - Yaur Ofliee Memo No, 1222-2N-90/2O25 fE; dared: *3/ tt /2t25

Sir,

?he apropos abqve captioaed subject, I am directed te inform you that. the
Pubtic Hearing for proposed aforesaid project may be fixed on Sr.irzf Bgz5 at l2:oo
PM onwards at the meetirg hall of Seltora Blcek Ofllce, Bankura. The Additio&I
Dis€rict Magtstrete fL.RL Berkura will preside ever the meeting.

This has a reference ta the letter side N*. |ZZZ-ZN-9CI2O2S (E! dated:
03/ 11 /2025

Yours faithfuIly,

Eemc lre.ttft? fI€4IlE.Efi. rlated. fF. f f f f?ezs

Copy fafinarded for in-formation and with a request to attend thehearing to:
( f | ?he Sub-Divisional Cfficer, Elaekura Sadar.
f2) The Officer-in-Charge, Industry CeIt, Eankera.
f3) The Karmadhakshya" Jartaswasthya-C-Paribesh Sthayee Samity- Bankura Zilla

Parishad, Banl*rra
[a] The E]ock Development CEieer, Salt*ra . 

.,

A<fivrrvr,*, , ..L

Adcrtinaer rlisrrret 
"G-; iilll*

Banktrr*.

ff
Additiccal Distriet Itfi agietr*te

B*rrkgre-

Page I af2

EU
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37

Bfemo no. f,fut? /1(4ll1t2} lR'M' Datcd' Jf / 1l fzezn
Copy forwarded for information tor

(1) The superinrendenr of Police, Bankura wttl- a reqEest to arrange to depute Patice

Perscnnel at the vertue for maintenance ef Law & Order'

(2I The cA to the tristrict Magistrate" Baakura with a request to ptace it before the

autheriEy fer kind Pentsai.

dld^*'" r rrf r,Ia-
Addttioael Dtstrlet Megrsrate [L.RI'

BeEkcta

Fage 2 of2
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WEST BENGAL POLLUTION CONTROL BOARD
' {Depaltrnent of Environmeut, Government of West Sengal)

Paribesh Blra*an, 1AA, Block - tr-A, Sector I{1, Bidlrunnagar
Kotkara-?00 106, Ph.: ?202-3000. Fax : {033)2202-3099

Websik: rvww"wbpcb,gov.iu Email: net.wbpcb-wb@banglagov. in

A"erctr,z*-L (ei. rvu" >.)

,l' \." ; . 'i' L "," rlL' 'r"$'\f''- ^1\\\' 
''" '

$\w:." ,\ \ \

Chief fngineer (flM Cell)

West Bengal Pollution Control Board

ffi.
:^,rlrt\t7 w LiTE

Llfestyle for
€ilvirmm€nt 38

Memo * r! B s 4 l' -r?u-rr, ro2s{r} Dated: i? .11.?025

CIRCUTAR

It is hereby informed that a Public Hearing will be held on 31.L2.2025 at 12:0O Hrs at

the meeting hall of Saltora Block Office, Dist - Bankura, West Bengal for the proposed

Shyampur Stone fraine having area of 1"29 Ha- {3.19 acresl and production capacity:

23,978.85 cum/ Annum at Mouza & Village - Shyampur, JL No. 112, Plot No.- 807, PO,

P.S. & Slock: Saltora, Dist-Banku ra, Pin-722158 of Dhiren Ghosh" Paper notification in

this respect may kindiy be seen in "The Millennium Fost", "Aajkaal" and "Sani'narg"

dated 18.11.2025.

ln this regard copies of the draft EIA / tMP report and Executive Summary of the

project along with soft copies are sent herewith for recond and fol'access to the general

public for their information and participation of locally affected persons in the Fublic

Hearing on 31.12.2025. Special care against any damage or pilferage of the draft EIA /
EMP report and fxecutive Summary copies should be taken as these are very much

limited in number.

&lL
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s5
Memo r{ 

" 
Ja 

g g-l#-sff 
uees [E] *ated: t] "11.2025

Copy forwarded with copies of draft EtA I EMP repcrt, Executive Summary (Engtish and Bengali)

a[ong with soft coPies: -

1. Office of the *istrict Magistrate, Banktrra, Gavt- of

West Sengal.

7. Office ef the Additio*at District Magistrate (L-R-),

Dist - Bankura, Govt. of West Benga[.

3. Office of the Suh-Divisicnaf Officer, Sankura Sadar

Suh-Divisicn, S[st - Bankura.

4. Offiee of the Block Development Officer, Saltora

Devetepment Block

5. Office ef the General Manager, D.t.C., Bankura;

6. Office of the Sabhadhipati. Eankura Zitla Parishad"

7. Office of the Saltera Panchayet Samity, Dist -
Bankura

8 Office ef the Sattora Grarn Fanchayat. Bankura.

9. The Environmenta[ Engineer, WBPCB, Durgapur

Regional Office, Sahid Khudiram Sarani, City Centre,

Durgapur, FlN 713216. *tst Paschint

Bardhaman.

10- Department of Envtronr-nent, Govt. of West Bengzt.

Franisampad Bhavan, 5tr Ftoor, LB-Z" Sectar - Iti,

Bidhan*agar, Ka[kata 700 106.

1,1. Ministry of Enuironment* Forests & Climate Change,

tntegrated Regionat Office. Kotkata. 1e-19& Sector -
tft, sa[t Lake ctty, Ko[kata - 7oc 1c6.

1,2. Head Cffice of West Bengal Fof[uti+n Contrat Board.

Parihesh thawan. 10A, Bt+ck-LA, Sectcr-t[[,

Bidhannagar, Ko[kata - 700 i.C6.

1 Set of Executive summary in

English & &e*galiand one draft EtA /
EMP report
-Do-

-Do-

-Do-

-Do-

-*e-

-*e-

-Do-

- Do-

- De-

- Do-

- *a-

t ., n*.4-

\62'q1$?u 
"'

Chtef Engineer fEItEI Cett!

*&,

West Bengat Pctlction Contrel Beard
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4r+ n-(r'r'tYla- S

Attendance of the F*net Rltemherc Fresent in the P*blic Hearing fer the pnrposed Shyampur Stone

Mine havi*g area ef 1.29 Ha. [3.19 acres] and production capacity: 23,978.85 crrml Anntm at Mouza &

Vlllage - Shyampur, IL No. 112, Plot t{o.- 8O7, PO, P.S. & Btock Sattcra,, Dist-Bankura, Pin-?22158 of Dhiren

Ghosh sehedu[ed en 31.12.2C25 at 12:(H Hrs. at the MeetinE Hat[ of Saltore EIock ffice, Oist - Bankura,

West Bengal.

SL No. f*Iame & des[gnatian Signature

1"\ r Sri V, va k D.r-i-iotr cry:tr
Ac{c{l \cOnrr-t '- r u.,+.yi r t

Bh{:Lsfil€, IAS

( L-$1) e-r OU L, L R. O, B cr t ue1 r

i ,,'-)
(),r\
D?il i;Ctlx q
11t-nclr

[3rrru,q'roo,:]61t-LfIG r

,u\$d'

t-rat r-,d6 t K,l"rnrd $rt\rt etcr, d fl'iE r [*t$n fa'-tr1

ttest tsau.gial F'ot [tr ji8"u:,n CrnlrPl &ttt{

(ltr s:,[,tL i .!l*t it n.tr{ri.**e .,

Bro[: \W-'t p;E
("'
UYI

{lo,,,,.ttn
t zt-. 12'fr

1\A r11

{)

t<wy-
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Attrndancs of the public presant in the Public tlearing for the proposed Shyampur Stone Mine having

area of 1.29"11a. {3.19 acres) and production capacity: 23,978.85 tum/Annum at illouza & Yillage -
Shyamfur, JL No. 112, Pbt I!o-- 807, PO, P.S. & Block: Saltora, Dist-Bankura, Pin-722158 of Dhiren

Ghosh scheduled on 31.12.2025 at 12:OO Hrs. at the Meeting llall of Saltora Block Office, Dist - Eankura,

West Eengal.
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BEF'ORtr THE HON'BLE NATIONAL
GREEN TRIBUNAL

EASTERN ZONAL BENCH, KOLKATA,
WEST BENGAL

o. A NO. lq l2026ltrZ

In the matter of
Ankur Sharma

......Applicant"
-Versus-

State of West Bengal & Ors.
... .Respondents

o
BEHALF OF'RESPONDENT

NO. 14

Krishnendu Bera
Advocate, High Court, Calcutta

Mob: 980447A595 (M)
Email :

krishnenduberaS 7@grnail. com
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